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_ : _ , ' i

APPLICATION NO. 1690 & 1091 [ 81(F) N

W.P, NO. / |

. - .f
Applicant(s) Respondent(_) ;:
Shei J, Psleniappa-& another’ V/s The Divisional Reilway Hanager, Southern Rly,‘
) Bangalore & 2 Ors x

J

S

1, Shri J. Pelenieppen
2; Shri D. Chandre Rajan

(S1 Nos, 1 &2 -

C/o Shri M, Raghavendra Achar
Advocate
1074-1075, Banashankari I Stage
"Sreenivasanagar II Phase
Bangalors - 560 050)

3. ‘Shri M., Raghavendra Achar

: Advocate ' .
1074-1075, Banashankari I Stage
Sreenivasanagar II Phass
Bangalore - 560 050)

4, The Divieional Railwey Menager
Southern Rallway .
Bangalore Division
Bangslors = S60 023

.
e

6.

7.

-The Divisional Personnel Officer -
Southern Railway :
Bangalore Divisicn
Bangalere - 560 023

‘The DiVISional ﬂechanical Engineet

Southern Railwey
Bangalcre Division
Bangalore -~ 560 023

Shri M. Sreerangaish

" Railway Advocate

3, 8.P, Building, 10th Cross
Cubbonpet Main Road |
Bangalore - 560 C02

 Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/giﬂYVxNWKRX!Mxnggg
passed by this Tribunal in the above Sald application(s) on 19 8-88

@O .

Encl : Rs above
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL -
BANGALORE BENCH, BANGALORE

-DATED THIS THE NINETEENTH DAY OF AUGUST 1988
Present $ Hon'ble Shri Justice K.S. PdttaSwamy,..; Vice-Chairman

. - Hon'ble Shri P, Srinivasan .o Member(A)

APPLICATIONS No. 1090 & 1091/87(F)

J. Palaniappa,
Greaser, MC 1724,

/ Loco SBC, Southern Railways, \
' Bangalore,
D. Chandra Rajan,
Greasser MC 1722,
Loco SBC, Southern Railways, _
Bangalore «e Applicants
(thi N.UR. Achar .. Advoczte)
o Ve
The Divisional Railuway Nénager,
Southern Railways,
Bangalore Division, Bangalore,
The Divisional Personnel Officer,
Southern Railways,
Bangalore Division, Bangalore.
The DlviSional Mechanical Engineer,
Southern Railways, A
Bangalore Division, Bangalore, : «+ Respondents

(Shri m, Srirangaiah ... Advécate)

These applications having come up for hearing before this

Tribunal today, Hon'ble Shri P, Srinivasan, Member (A) made the

followings .
ORDER

The épblicants before us entered the service of the

+

~

Railways as Khaiésis'in the grade of Rs.196-232 (now revised
to Rs.750=940) in’ 1969:-and were confirmed in the post in 1972,

In 1978 both of them were promoted as Khalasz—helpers. The

&»—/‘&v



W

-2—

psy scale: of Khalasi-helpers after 1.1,1986
The pay scale of Fireman=C is also Rs. 800=1150

18 fs,800=1150."

/ The cleim of the applicants is that even though they were

designated as Khalesi-helpers, they are working in the

same scale of pay as Fireman-C and are, therefore,

eligible for promotion to the post of Diesal
At the least they should be appointed as Fir
same grade and considered for promotion to t

AN

Diesel Assistants,

2. Shri M.R, Achar, learned counsel for th

made the following subpissions: In the past

Assistants.
Lman—c in the

he post of

e applicants

Khalasis were

o Y

screened and subjected to a test befors peing redesignated
as Enginé Cleaner (EC). The post of EC carried the same
“scale of pay as.Khalaéi, but a Khalasi had first to be
appointed as EC before he could aspire for promotion to
the post of Fireman-C and for further promotion thereafter
in the running cadre. However, after the dieéelisation
of the Railways, posts of Firemen who were orking in
Steam Engines are'gradually being abolished. The cadre of
€EC is ®Mws dying oute In the Southern Rai]Qay, the desig-

nation of EC has been abolished. In a letter dated 20.10.82

addressed to varioue officials, the Divisional'dffice of

the Machanical Brénch, Bangalore, had clarified that the
grade of Loco Khalasi and that of EC were one and the same
and that persons already designatad as EC should thersafter
be called ﬁérely Locs Khalasise. The Divisional Personnel
officer, Southern Railway, Bangalore, had also issued a
letter dated 4,4.1985 to varicus other authorities ;
directing tﬁat the designation of EC bé chaﬁged to that of
Loco~Khalasis, It was slsoc clsrified that there was no

post of EC in theBangzlcre DJivision and allc employses

I it
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working as EC had been redesignated as Loﬁo-Khalasir

with effect from 14.10.1982. As a result of .this

chenge promotions to posts of Fireman were being made

~ from Khaelasis and Khalasi~hslpers in other Divisions

of the Southern Railway. In an order dated 27.7.1987
.the Divisional Railway Manager, Mysore, had promoted

12 persons who were working as Khalasi~helper as
Fireman Gr.II (the original designation of Fireman-C
had been changed to Fireman Gr.lI). Thus persons
ear;ier designaied as EC had been merged into the clgég
of Khalasi and promotion to posts of fireman-C were
being made from among khalasis who inclgded,Khalasi-

helperé also, In this manner, the applicants who are '

Khalasi-helpers have become eligible to be appointed

fFiremen~C and then as Diesel Assistant in the iunning

cadre,’ Ho&evér, persons junior to theapplicants in the
¢
cadrs of Khalasi had already been promoted as Oisssl
R , the '
Assistant, while/applicants still continue to be Khalasi-

helpers,

3. Shri M. Srirangaiah on behalf of the Respondents

resisted the contentionsof Shri Achar. No doubt the

 designation of EC had been given up and all ECs became

D
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meréed in the category of Rhalasis (Khalasi=he

falling in this category), Howevar, persons wh

earlier been designated as EC after screening a

9 %
lpers aléo_
o had

nd under-

going a test had to be considered first for promotion in

the running cadre to posts of Fireman-C and- abo

¥y can '

only thereafter/those who had not volunteered t

signated as EC wsm be considered for such promo
as, '

" virtue of scresning and redesignation/‘tc,those

had acquired a supsrior right for promotioh in

cadre. The applicants not having been screenad

redesignated as EC cannot claim promotion to pol
Diesel Assistants ignoring the claims of others
having been so redesignated had also been promo

posts of Fireman C or Fireman Gr.Il as at pres

4, We have considsred fha matter carafdlly.
seen ffom the narration above theposition ofxpr
the:running cadres has indeed undergone a chang
dieselisation. Kn important changs is that the
categqu of EC has beesn abolished and all perso
working as Khalasi (including Khalasi—halbers)
besn merqed into one homogensous class, After |
happsned it seams somewhaf anamo lous that one 8§
the homogeneous class of Khalasis viz. thqse ea

nated as EC should be preferred for promotion o

‘nbt been so designated even if the latter were

grade of Khalasi, At the same time it is probj

ve and

o bs'réde-
tion. By
personé

the running .
and

sts of

who

ted to

]

ent.‘

As will be
omotion té

a after
separatez
ns hiherto
and EC have
this has
ection of
rlier desig-

ver those who had

enior in the

bly difficult

for the Railway authorities to disappoint petsLns who had

undergone a screenihg test to become EC with a

L

view to gain
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access to prémotion avenuss thereafter 4 . bacause steam
engines were bsing eased out. This is a matter which the
Railway authorities have to consider in depth. It can
involve a change .of promotion policy already in vogue,.
We feel that the:respondants have to undertake a revieuw
of their po}icy’of promotione. At this stage we do not
wish to express any opinion as to the relative rights of
persons like the applicants and others who have bgfora'
diesielisation been designated as EC and probably have
also besn promoted to boéts of Fireman-C, as we do not
feel competsnt to do so at present. As we have said
earlier this is a policy matter in which the Administration

has to first apply its mind and come to a conclusion,

5; In the light of the above we would direct ths respon-
dents to undertaks ;‘reyieu of the promotion policy to

the running cadre viz. to posts of Firaman-C,Abiesel

Agsistant and soc on, bearing iﬁ mind the developments

that -have taken place aﬁd thé expectationSthat may have

en aroused in the minds of different categoriés of employees,
ljwe have statedvearlier we cdnsider it premature €or us

express any opinion on the contentions raised in the

application.

6+The.aiplications are disposed of on the above terms. In the

circumstances of the case parties to bear their own costs,

‘TFqu'tx?F“{

<l s
VICE CHAIRMAN \%\% \% MEMBER (A)

] Y

bev A A oS8l
euty REGTSTRAR (DY 3% I

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE




